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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

MONDAY,THE SIXTH DAY OF OCTOBER
TWO THOUSAND AND TWENry FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 30287 OF 2025

Between:

AND

1

2

M.G.Sree Gayathri, D/o IVI.G.Narasimha Rao, Aged about 21 years, R/o Plot
No. 58, B-3-167/l(58, Kalyan Nagar, Venture-3, I\/othinagar, Hyderabad.

...PETITIONER

The State of Telangana, Rep. by its Principal Secretary, Medical and Health
Department, Secretariat, Saifa bad, Hyderabad.
The Kaloji Narayan Rao University of Sciences, Rep. by its Registrar/
Convener NEET (UG) 2025 Warangal

...RESPONDENTS
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, direction, order or orders more particularly one in the

nature of writ of [Vlandamus declaring the action of the Respondent No. 2 in not

treating the Petitioner as local candidate for admission into It/BBS/BDS for the

Academic Year 2025-26 in pursuant to NEET (JG) 2025 as being illegal, arbitrary

and violative of Articles 14, 19 and 21 of the Constitution of lndia and also in

contrary to Rule 3(a)(l) of Telangana Medical and Dental Colleges Admission

(Admission in to MBBS and BDS Courses) Rules 20'1 7 as amended vide

G.O.Ms.No. 150, Health, Medical and Family Welfare (C'l) Department dt.

08.09.2025 and consequently direct the Respondent No. 2 to treat the Petitioner

as local candidate for admission into MBBS/BDS for the Academic Year 2025- 26

in pursuant to NEET (UG) 2025.
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lA NO: 1 OF 2025

Petition under Se:tion 151 CPC praying that in the circumstances stated in

the affidavit filed in suppcrt of the writ petition the High Court may be pleased to

direct the Respondent No. 2 to allow the Petitioner for counseling as a local

candidate in the Telangana State for admission into IVIBBS"BDS for all the

purposes of Admission into tvlBBS and BDS Courses for the Academic Year

2025 26 in pursuant to NEET (JG) 2025, pending disposal of the Writ Petition.

Counsel for the Petitioner: Ms' G' SRIDEVI REP SRl. M' SRIKANTH

c o u n s e I f o r th e R e s p o n d e n t N o .r : s R t& 
I#""t#i Xt f,_t-',i "'

AND FAMILY WELFARE

Counsel for the Respondent No'2: SRI T' SHARATH' SC FOR KNRUOHS

The Court made the fo!lowing: ORDER
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THE HON'BLE THE CHIE!'JUSTICE SRT APARESH KT'MAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M.MOHII'DDIN

WRIT PETITION No.SO 2a7 of2025

ORDDR:

I{eard Ms. G. Sridevi, iearned counsel representing

Mr. M. Srikanth, leamecl counsel lor the petitioner;

Mr' R' Nagarjuna Reddy, lear,ed Assistant Govemme.t preader

for Health, Medical and I,-ami1y Welfarc Departnrcnt appearing

for respondent No. I ancl Mr. T. Sharath, Ieanned Standing

Counsel for Katoji Narayana Rao University of Healfle Sciences

appea-ring for respondent No.2 (for short ,the Universi!2,).

2. The petitioner approachecl the respondent Universit5r

along with documents to consider her as a,Local Candidate, for
admission to MBBSTzBDS Course in the Medical institutions of
the State of Telangana for the academic year ZO25 26 in terrns

of advertisement dated 1E.OZ.2O2S. She claims to IaII in the

category prescribed under G. O.Ms.No. I 50 dated 0g.O9.2O25.

3. karned counsel for the petitioner submits that the
petitioner has studied upto lorh class in Maclras. Thereafter, by
residing in re State ol Teiangana at Hyclerabad, she has
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colnplet.ed hr:r lnlcrrnediate ibr the acadcmic years 2020-2 I ernd

2O2l-22 :u: rl thcreafter, she at'tended EAMCET 2023 ar-rcl

NFIET-2024 examinations Therefore, her stay l)eing

in Hyderabad, shr: fulfils Lhe

G.O.Ms.No. i50 dat.cC 08.09.2025'requirenlelrt Prcscribed in

'I'herelrrre, tlrc pctitioner may be permitted to nrake a \u-ilten

consecuti\/c four years

same

to consider her case zrs ar 'I-ocal
represelltaLion sceking

Candidale and the respondents may be directecl to consrder the

4. lcalned Standing Cor'rnsel for the respondent University

aL the ou tset submits that the relevant crilcria under

G.O.Ms.No.33 dated, 22.07'2024 read wilh GO'MsNo l5O

datecl 08.09.2025 require either consecutive study or

consecuti\ro stal', and not a piecerneal' Study lcrr any pe riod in

the last for-rr consccutive years preceding the clualifyirtg exam

outside the State is only permissible if the parent of the

candidat.c lalls ln any of the enumerated cartegories under

G.O.N{s.No.150 dated 08.09.2025, which' in the present case'

petitioner rloes not fulfili. However, he subrnits thnt if the

petitioner makes any representation, the respondents shall

consicler tlte szrme in accordance with law'
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5. Upon hearing lear-necl counsel for thc parties, without
making alry comments on the merils of the claim of tlie
petitioner, we dispose of the Writ petition rvith liberty to the

petitioner to make a representation to the respondent

University to consider her case as a Local Candidate.

Thereupon, the respondent university shall consider the same

in accorclance with lalv, within a periocl of t,"vo days. However,

there shall be no ordcr as to costs.

Miscellaneous applications pending, il. any, shall stand

closed.

//TRUE COPY//

SD/.L. VIJAYA LAXMI
SSISTANT REGISTRAR

SECTION OFFICER

To,

1. The Principal Secretary, Medical and Health Department, Secretariat, Saifa
bad, T S.,Hyderabad.

2. The Registrar/Convener, Kaloji Narayan Rao University of Sciences, NEET
(UG) 2025 Warangal

3. One CC to SRl. M SRIKANTH Advocate [OPUC]
4. Two CCs to GP FOR MEDICAL HEALTFI FAMILY WELFARE ,High Court for

the State of Telangana at Hyderabad [OUT]
5 One CC to SRl. T. SHARATH, SC FOR KNRUOHS [OPUC]
6. Two CD Copies
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HIGH COURT

DATED:0611O12025
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ORDER

WP.No.30287 of 2025

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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